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• 	IN ThE CENTRAL ADMINISTIATEE TRIBUNAL' 
QUWAAUBENGE 

5'... 	 Origmal Application No 196 of 2006 

Date of Order : This the .9th day of August 2006. . 

The Hon'ble Sri K V Sachidanandan, Vice-Chairman 

• 	,, The Hon Me SrI Gautam Ray, Administrative Member. 

Shri Bijoy Kumar Chanda 
• 	S/a Late Sashi Bhusan Chànda 

Residing at A.G. Quartar' 
No; Type11h16, 79 Tilla 	. 	. 
Agartala,. P.S. East Agartala 
District - West Tripura • . . 	 ...Applicant 

ByAdvocateMr .C.S. Sinba. 	. .• 	. 	. 

Versus- 	 / 

Union oThdia 	. 	. 	. 	.. . 	. - 
Represented by the CbptrolIer & Auditor General of 
India, 10 BahadurshaJafar Marg, 
New Delhi 110 002. 	 -. 	 ... 

2. The Accou n tan t General (A & E), 
ssa:m, Maidam Goon, Beltola . 	. 

Guwahati- 781029. . 	 S  

3;. The Accountant General (A & E) 	S 

Trip ura, Kunjaban, Agartala; 	• 	. . 	. 	• 

• 	. 	4. 	Sr. Deputy Accountant General Admn. & VLC), 
Office of the Accountant General . A & E), Assarn, 	. . 
Maidarn Gaon, Beltola, GuwahâtI - 781.029. 

5. 'Deputy Accountant General, 	S  
Office Of the Sr. Deputy Accountant 	: 

S 

' 	General (A & E), Tripura, AgartaIa 	• •.. 	•. 	S 

S 	 • 	

.- 	 . . . Rspondents 

By Advaate Mr G. Baishya, Sr C G S C 

. . .,. 4.e 
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ORDER (ORAL 

K.V. SACHIDANANDA.N,(V.C.). .. . 	 . 

The Applicant is presently working as Sr Accounts Officer 

in the office of the Accountant General,, Tripura and as per the policy 

for separation of common cadre of Group "B' officers in the A&E 

offices in N E Region as circulated vide Circular dated 30.03 2006 

option has, been, called for from 'the employees. Thf, Applicant has 

submitted his option as Tripura. itself. While so, vide order dated 

1605 2005 the Group 'B' officers were asked to give their preference 

for posting to the deficit offices on deputation basis. The Applicant 

has given Tripura as his choice Subsequently, vide annexure - 5 dated 

28.07..2006 the Applicant has been promoted to the.. cadre of 

SO/AAO/AO/Sr.AOs and transferred and posted to Nagalénd. This was 

reiterated' vide annexure -6 for releasing the officers with effect from 

31 072006 (AIN) The Applicant submitted that he is on leave on 

personal grounds. Aggrieved by the said inaction, the Applicant has 

filed iepresentabon on 22 05 2006 to the 2nd Respondent to consider 

and retain him atAgartala. . 

2. 	. 	Heard Mr C.S. Sinha, learned Counsel for the Applicant 

and Mr G. Baisbye,earned Sr., C.G..S.C. for the Respondents. 

3 	Mr C S Sinha, learned Counsel for the Applicant has 

taken to. our attention to annexure - 8 CirculOr, which is quoted 

herein below: 	 . 	. 	. 	. 

"Deputation should be restricted to 
officers below 56 years of age' - The 
Recruitment Rules in respect àf a number of 
posts provide for appointment to. the post on 
deputation . (includlng . short-term 
contract)/transfer. The existing instructions 
relating to cases . where .this -method of 



3. 

recruitment is provided do not pi ovide for any 
• 	- 	 upper-age limit for eligibility for appointment 

by deputation (including shortterrn 
con tract)/transfer. This sometimes resultS in 
appohitmeñt of persons who are left with very. 
short service before retirement It is desirable 

•  that appointments of such persons are avOided 
as- during this short span they would.bé unable 
to contribute effectively to the organisations 
where they are appointed. 

2.- The matter has, therefOre, been 
examined in consultation with the UPSC and it 

• . •. has been decided that the maximum age-limit. 
for appointment by deputation (including 
short-teim contract) and absorption -shall be 

- 	-, •, 	not exceeing 56 years as on the closing-date 
• 	 . 	of receipt of applications by.. the UPSC or the 

- 	 - 

 

Min istry/Departm en t/Office, as the case may 
• - 	. 	 be. This •fact should, therefore, be clearly 

• 	. 	 mentioned 	in 	the circular 	inving .  
• . 	applications for filing up vacancies by this • 	 . 	. 	method of recruitment." 	-, 

• 	Learned Counsel for the Applicant submH±ed that the Applicant has 

crossed 56 years and action of the Respondent in transferring him to 

'Nagaland is not justified. Learned. Counsel for the Applicant further 

submitted he will be satisfied f a direction is given to the 2nd 

• .  Respondent to consider the representation of the Applicant and 

dispose of the same within a time frame. Mr C. Baishya, learned Sr. 

C.G.S.0 for the Respoildents submitted that it will suffice the ends of 

.justiceandhehasnoobjection. - 

4. 	Theiefore, : the 2nd • Respondent and/or any other 

Competent Authority shall consider and dispose of therepi-esentation 

of the Applicant and pass apprOpriate order within a time frame-of 
• 	 •. 	- 	 • 	 - 	 • 	

.-•- 	* 

• 	one month from the dateof.recGipt of this order. In the interest of 

• justke, this Coutt directs that the impugned order dated 28.07.2006 - 

anflexure — 5 Will be kept in abeyance and status quo ante as 'on 

I 	

/ 	 a 
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2tJWTI'BB1cH 

(N WPL IATTON UNtER SEC. 19 0 F 'TIlE AD4 1I S PRVE 
TRIBUNJLS ACT, 1985) . 

2NAWPL1CNPION!P. 	0FL*16i&D. 

Shri Bijey Kurner chx1a 

- VERSUS - 

Unlsn of IndIa gid 4 s.there. 

INDEX 

S1Ns 31ij  

I. Origini 	p1iCatin. 1 Jo e  
 _______ 

Cspy of the Ciro.iljLr - 

dated 30.53.20S6. 

 Ann== -_2, 
ca py Of the CLra1ar 
dated 179$52e06. 

4, 	Mne*ire 3,. 
py of relevEnt p.rti.n 

of CirajIr dated 16.5 020O6. 

5. 	 _______ 
py of r,refentati.n • 2 

the j0plicent dt. 22.s5.2006, 
6,  

pysf the •rterdated 	 VI 
28.•7.2006. 

7. 	Aflre,re 
ospy of the re1eae .rder 
dated 31.s7,2so6. 

81 	Arnexure -. 
Can of the Off±ce Order 
dated 31.S7.2ee6. 

9. 	Aflfle*e - 8. 
py Of re1evt perti•r) 	 Zo 

Of Appendix 5 of Pundementa 
Rj1eE. 

c.ntd. - P/2. 
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1e. 	VakejatnEne. 

ii. 	Nst±ce tsC.G,SC,, C.A.P.. 
Guwahati.  

Submit ted, 

L 

(Chdreekhar Sinhe) 
Adv•cate. 
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In The Central Administrative Tribunal 
Guwahati 

OA................../2006 
Bijoy Kr. Chanda 

Vs. 
Union of India & others 

,Syropsis 

The Applicant, Sr.Accounts Officer of the Office of the 
A G Tripura was said to exercise option for deputation to deficit 
offices by circular däfed16 52006 (Annexure — 3) 
The applicant represented against such order to the fact that he 
attained 56 years of age and against his will such deputation can 
not be t. 

The respondent authority did not pay heed to his representation, 
rather made impunged. orders dated 28.7.2006 posting him on 
deputation basis to the office of the Sr. D.A.G. ( A & E )/ A.G. 
Nagaland Kohima and order dated 31.7.2006 stating him as 
stand released w.e.131.7.2006. 
On 31-7-2006 another order was made preventing him from 
making prayer for leave .etc: 
The actions of the authority are illegal and contrary to natural 
justice. 
Hence, this petition seeking justice. 

C.S. SINHA 
ADVOCATE 
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In the Central Administrative Tribunal 
"Guwahati 

()A ............... /2006 
Bijoy Kr. Uhancia 

Vs. 
Union of India& others 

List.O'f Dates 

10-6-74 	Joined as Auditor, redesignated as Accountant. 
Presently holding the post of Sr. Accounts 
Officer. 

30-3-2006 	Circular on cadre separation 

16-5-2006 	Circular Nb.IAG/Sep/Gr.B/2006"25 

17-5-2006 	Circular No. Estt. (A& E)/1 1 

22-5-2006 	ReptésentatiOfl against Circular dated 
16.5.2006 

28-7-2006 	Ordçr of;dutatiofl to the office of the A.G. 
Nagaland, Kohima 

31-7-2006 	Release order,  

31-7-2006 	Offic order''. 

C.S. SINHA 
ADVOATE 

I 
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IN THE C1TRM AMMISTRATIVE PRIBtThIAL 
JWAHATI Bg1 

	

(W WPtICAPI1 UNDER SEC. 19 OF ThE 	N!SPRA1TVE 
TRIBUNALS ACT. 1985). 

rol 	 .XT10.N 

Siir. B±jsy Kurnar Chand 
S/O.L t. S anhi Bb sen th nd a. 
Res±d±ng at k.G. O.zearer 
Ne, Type-II/16, 79 Tille, 
Agertala, P.S. Eaet Agartele, 
D±stzict - Weet Prizzra, 

	

1*4 16 
	 WPLICRI T. 

- VERSUS 

1, TJnisn of Ind, repreeentè1 by the 
c*nptrller & Auditsr Geere1 Sf 
Inc.1± a. 1 B ahatti reh Jafar M arjj  
New bel!ii - 110002. 

The Acc.intgit General (A.&.), 
Asen, Meidn Gn, Bejeela, 

iwahatj - 781029, 

The Accsintant General. (A.&E.), 
Tr±pura. KunJen, garte1!a 

Sr. Dity Aocintit General 
(ftm & VLC), Ofcef the 
Acosuntent General (A.&E.) .Aaee!n, 
Maidin Ga.n, Beltala, 1wahat4--78I029. 

5* nqu ty Acc.intent General, 
Office of the Sr, D,uty Acosuntent 
General (A.&R.) • TrLp.zra, Agartala 

RE'ON DEN '1St. 

ntd. - P/2. 



1. 2ARTI(JLARS OF' THE ORD 	AGJ%XNST 
WHICH WPLICAXON' IS MAIEI.. 

The 3ppiicnt is aggrieved by S r!er N.AG/Sep/Gr-.B/ 

206/65 dated 28.07.20e6 end •rder N. tt(ME)/ CaZe 

Seperatsn/2003.06/483 dated 31.e7.286, Which the i'ri-

ties ±saied wit*ut d±sssl of his representatien dated 

22.06 .z.e6 end 0 ffice Order N..Est.tfA&E/L ee,fl3r...B/2G%/ 

532 dated 31.07.2006 in respect of the petiti.ner. 

2, 3URISDIC!fION OF 'IHE 
LD. TW3tZ : 

The Appl±cant deC ares that the. vubject viatter of 

this epr,leati*n fails cLthLn the jurisdictien SE this 

Hsn'b].e Tribunal, 

36  L1M!ATIONs 

The Appl±cant declares that he mgie represent atiefl 

on 22.05.2'6 aeinst the 'rai1ar dated 16,0521)6. 8ut 

withaut cleposal sf his iepresentatL.n, the. •rdere dated 

28.7r.26 arid release Srer dated 3V072O6 wre passed 

by the Jathwelties. Hence thiE application i.s very muth 

within lirnLtat!.n. 

4. E&CTS OF •THECSEz.. 

4,1 That the pjpl±cart J.ined the Inmen audit end 

Accsunta Darbneit as Auditor .r le'.06.1974, later on 

redesignated as Acosuntant and is ci rrently hld±ng the 

ntd. P/3. 
11 
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p.st of St. Accsnts Officer pssted at the sffice Of the - 

Aócntant Genera]. (A.&B.), Priara 

4,2 That on 3.3,25O6 the Office of the AcOSuflt,t 

General (k.&E.), As8jM Gjwahati made circular,bearing 

on cadre searat.n of Gr.-B 2 

Secti.n Officers to Sr. Accinte Officers in the 7.& L 

Off±ces of the •rth-East Regiom ,  

A espy of the Cira.lar dated W.91,2006 is 

enciseed as Mneai ±er 

4.3 That relyina  on Clice V of the ciroilar dated 

3e.*3,2006, the sffflce of the Acflteflt General (ME),Aseaft  

made Cirezlar, .AG,Or.-.B/244I6/25 dated 16.51,26 xiiildi 

was ctraalated by the Agarta]. Office.de circuler bea.ng 

N..Estt.(ME)/ll dated 17.5.26, In the cmilar the 

Petitisner's nine appears at SlNs,3. By the d.rilar it is 

said that the excess perns in each Cadre, whe cmst be 

acesmrn.dated in the .ffjce sf their rreference, thali be 

p.sted on deputati.n basis t.. ,  the effice in whicti ramber of 

p•tees is less than the reqi±reci strength of that sffLee 

i.e., the deficit sffice e t2e JpplLc1t was asked to.L  gLve 

his preference for p.stina to the defic!.t sfE±ce on depute.  

tisi basis. 

cpies of circular dated 17.5.2506 enc'4 xe1evgt 

psrt.n of Cizlar dated 165.206 are ecl.sed 

b.s jinne*tre.. 2 & 3 Respectively. 

C.ntd, P/4. 
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4.4 That the Applicant made rqxesentatisn dated 22.i5 

2e6 against the C±n,jler dated 16.S. 206 stating inter ajia, 

that he has already attained 56 years of age 	as per 

Gvernment of Inji, !q,arbit Sf Per*nnel & Training,. 

OJ4. Ns.ABi.l4øl7/49/92..Ett(RR) dated 17'1i1992 he -is not 

desreele fair ajpsi-nbeit by dtati../trfer. Pi rther 

more, in the r,reeentati.n he has stated that such dqiate. 

Uon cgmst be against his dll. Hswever, pi.v.tsion ally he 

has exer.sed option t•the of fLce..sf. t Sr•  D.A.G. (ME', 

Nagaland, KSbLI1 etat±ng inter elLa that his aith option 

should not be considered as Qnal tLll receit. •f !ly fan 

his hiqher eutherities eid zeqested r his accsrn.datL$n 

in theoffjce of the Sr. D.A.G.(A,&E.), TkipwU 	Athich IS 

his arst d•Lce .f poetina. 

A Csy of the rpesentati.n dated 22.S.2G06 

is eicl.sed as Anne*tre'- 4 

4 0 3 That withi t paying any heed ts his rep reseri t ati*1 

dated 22,*5.26 the ofLce •f the Auount1t General (UcE) 

Assam ivx th a under the egnature of Sr. Duty Accountgt 

General (AtInn.& VLC), Assn, Guwahatt Ls•ed orler beang 

Ns.AG/Sepr.-B/20G6/ó5 deted 28.07.201% pstLig the 

Applicant on deputation in the •ffice .2 the ACOrUfltg 

General (A.&E.), Nagaland, Kohima, 

A copy of the .itier dated 28.7.206. is 

enclosed as jWnEUrg 

ntd. - P/5•. 
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46 That on 314072e06 the Deputy Ac*ufltt General, 

Trip.i ra made sider NS.EStt(NE)/Cadre Sep aratisn/2e3...6/4e3 

dated 31.7.2sG6 etating the Applicant  W stand released 

wLth effect frs 31.57 0 21416 
() 

A ospy of the sder dated 31.03.26 is 

encissed as hne2ire...6; 

4,7 That on 31'.07o26 itself the Dpaty ACcSthtnt 

Genera]., ipura made ensther Offi ce Otder bearing 

N .Eett/i&EVLe av/Gr..a,/2$S6/532 btating that csnsequ it 

Up.n Cadre Seatat±sn of Gi.up-a Officers of Nsrth..ast 

regien, it is erdered that no fresh 1eve Sr exteisLen If 

leve of any kind in respect Of Gz.up-B sfficers tMld be 

entertained with.ut prisr ppaval of the Deputy ACCSUfltant 

Genera].* which also the ç,plLcgit rece±ved'.n. 31.7c2006; 

A ospy of the •ffice srder dated 31.*72I36 

±5 en cl o set1 a s. 	7. 

&D GitJNES FOR RELIEPt 

5.1 For that on separatLen of awwwn cadre of Gr*.z . B 

ofjcezs, the pplicant spted for pssting in the •..fftce of 

the icc.unt ant General (A&E), Tripu ra and as such he belsnge 

to G rp B 0 f fLee rs of Tripu ra Cadre. In such si bi atsfl 

deputatisn csnnstes services suts±de the Cadre of P arent 

Cadre and as such be cennst be pssted on deitatien against 

1-&s will. 7Ws the .rders dated 28.70254)6 and kr release 

cntd. - p,'6. 
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irderdatéd 31.37.2056 are liable t•.be cpathett 

5.2 For that by r,resentati.fl dt5d 22.352106 the 

Applicant apprised the gthsities that he has attained 

the age of 56 years end gcszti±ng to pendix 5 •f the 

Fundnenta3. Riles the srers sf Detati.n of the Appilcent 

dated 28.37,2506 end release srer dated 31,37.2046 are 

illegal. 

py 52 the relevant psrtln of ?pendix S 

of Rmdienta1 Riles is eclsseii as  

5.3 For that withit CitEpssai of representation of the 

?p1icent rn1e on 2205.2506 issuance of srier dated 28726 

and then release snier dated 3137.2ao6 apounte to contrary 

to the principles of natural Justicet 

5 u 4 Po r that the very pivisisn in ctLrea - V sf the 

C±raler on cadre Sep aratisn dated 3e.0342516 One. wil1Lness 

shall be necessary for this putp.seR is an arbitrary and 

4i±msicel exercise sf pswer on the part of the Authorities 

discarding the necessity of willingness of the iMlicenj 

and such arbitrary  and whimsical pvisisn has made the 

ai tie ii tLes to go with erbi t eary exercise sf pswer gdte 

that extent the Ciriilar dated 30.330 2006 deserves ts be 

declared as Unreas.neble and unjuet±fied. 

Csntd. P/7. 
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5.5 For that the d.xuler on Cirs Sarati.n. dated 

300302046 has no bear±ng in the case of the j0plicent as 

he has attained the age of 56 yeare, p2z1s this is a Circ,.lar 

having ne r.rn for exercise of wil1innee by the plcit! 

56 Per tht had the preEent age of the 7,plct çt 

csnddered thle ieeaing the orders for dutatien to ether 

place thji Tripura the Reapendent ut1rit ee wwlcl not 

have sbvieIu!Iy ±5stied the irnpuçed orders dated 28.7.246 

andn release .rter dated 31.072t6, it theWS flSn.-a,pl±cat±Sn 

SE mind on the part sf the p.ndent Authorities and the 

Applicant thuld not & ffer for thi 

5.7 For that the Off±ce Order dated 31.07.206 prentthg 

the ItakigI Applicant to go for 1ee or extenslen of leave 

1T%St*flt$ to arbitraxi.flesti anc' from this •rder ±ttelf it it 

ex facie that the Rendent Authorities are bend up.n 	e- 

hsw to send the Appl±cant on du tatin outside Trii ra 

illegally. This is en excess exercLse of pswer end acc orcu  

ng1y the Office Order dated 31.e7.2eo6 deserves ts be 

q.tasited so far as the Applicant is cncerned!j 

6. RMT MS OP R4EpIEs 

The Appl±cant states that he rn&e r,reeentatsn 

dated 22.0542t6 0  but witht paying any heed theret, the 

Respsndents maie .rders dated 28.07.20e6 end release crier 

dated 31.7.2es6 and Office Order dated 31.07.20.6 end as 

Csntd, - P/80 



I 
he has no •ther alternative and efficat.s remedy th to 

file this qplicati.n, ±netich at the matter cells fr 

quLdc justice fr* this Hsn'hle Tribunal, 

MATTE! NOT'PREVIOUSLYFILBYOR 
P1DXNGBEORENY OThER QURTj 

The Aplicent jrther ded ares that he has nst 

previsusly filed any epp3licationAfrift P etiti.n/it befsre 

any sther (burt ancVer ?it)*rity aid/sr giy sther BGCh SE 

the }n'ble T.brnal in respect of the tubject matter SE 

the Lnstent epplication or any •ther 3pplLcat.n,'Wri 

Pett.fl/Suit is pending with eny of theno 

RLXEPS SOUGHT POR 2 

Under the facts end circtimstances stated ábSe,, the 

Appl±cant most re. ectfully prays that the Fn'ble ib.mel 

may be pleased enwigh t. att this pl±cetLsn, call for 

the recs'rds of the Case aid upsn héarthg the partIes be 

pleased to, grant the i5slls'iting relIefs t* the j4pplicent z 

' set esde the 0i1er Ns.AG/Sep/tr.B/2CO6/5 dated 

28.07.2e06 es far as the h3plicant Is csncerned 

7b set aside the .iler in Ns stt(eE)/cadre Sar 

tisn/2003-46/483 dated 31.7.24e6 es far at the 

Jçplcant'E Case is esncerned. 

To set aside the Office Order Ns.Eett(UcE)/Leve/ 

Gr,..B/2506/532 dated 31.57.2056 es far Acclicpt's 
case is csncerned. 	

c*ntd. - P/94 
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To declare the cLrcular N. A q/Cr-B/2*6/14i 

dated 33.2046 as Unreesnab1e and Ufljusttjed se 

far as the pl*v±si•n in Criteria V of the drcular 

stetLng TMnsidflngess shall be nesary hr thie 

puq,.5e0  and absence of any Criteria for taking prior 

consent of the Appl±cant hr posting on dnitati.n 

.itside Trirn ra is oinceriedç 

To direct the Respondents to allow the tçplicant to 

continue in the Sf±ce of the Accointant General CME 

TriT1 ta.  

To grant any other relieE/reijefs uhich the Pn'ble 

Tritrflal may deem at &d  pr.per 

9; INTERIM 0 RIER PRAYED 	i 

To stay operation of the order 

dated 28.072006, release srer N.Eett(ME)/Cedre sejarat!on/. 

23-.e6/483 dated 31.07.2e06 and OffLee Order bearing 

Ns.Estt/ML.efve/r....E/2os6/532 ci ated 31.07.2o6 5enciing 

disposal of this 0ri.fl:al I4pplCati•fl a. far as the AplLcant'e 

Case is cncerneci. 

10. This application is filed thrsucft Ld. Adcate 

Mr. thancirasekbar S±nha. 

co/ 11 6 	Partc,.ilars sf P.stel Order 	..,..,.. dated ....f. 
PO- 14 O&oi 10/ 

S4 042 0 2 io/ 
[Pb - S4 17o42o 

-oC (Pb - S4 404 ?v)/ C.ntd  
Pt2- 54 76420 -  j1() 
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12, 1XIST OP NILOSURES: 

As stated- in the Index. 

vERIPTckoN 

I., Shri BLJy  Kurnr thgdj S,/O.Lt Serhi BiUti 

Chejida, xes1dLng t A.c 	rerN..'pe.II/16, 79 

11a, KunJban, Agartala, P.S. East Agart1a, 

D±trict Weet 'Fripura, Appl±cant, cis hereby 

declare and state that the statements cntjned 

in Paragraphs 	 are titie to 

my kn.wledge €nd I have net empp2esved any mater! al 

fact. 

And I sign this ver!ficati.n thie 

•f AUist, 21e6. 

tO 	W4t 
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OFFICE OF THE ACCOUNTANt GENERAL (A&E), ASSAM, GUWANATI. 

Circular on Cadre Separation 

Circular No. AG/Sep/Or. 'B'/2006/141. 	 Dated -30/03/2006.. 

1. 	Headquarters of'fice has decided to separate the common Group 13' cadre from 
Section Officers to Sr. Accounts Officers in the A&E offices ofthe N. E. region 

h:th,r to controlled ly the AccounLant General (A&E), Assam, Guwahati. 

The offices to which the staff may exercise their one time option are the A&E 

offices at Assani, Meghalaya, Manipur, Tripura, Nagaland arid the newly 

created offices of Mizoram and Arunachal Pradesh. 
The separation of GToup 'B' Cadres would be in accordance with the following 
criteria :- 

The existing staff may be allocated on permanent posting against the requird 

strength on the basis of the seniority of the officers who have exercised their 

option for allocation to such offices, irrespective of their base office, 

If the number of optee for a particular office is more than the required strength 
of that office, the excess persons in each cadre (SAO/AO/AAG/SO), who can 
not be accommodated in the office of their preference against the required. 
strength of that office as per their seniority, shall be posted on deiiutation  basis 
to the office for which number of optees is less than the required strength of that 

office viz deficit offices. If sufficient volunteers are not available for such 

po'iting on deputation bass the junior mosL persons in 'x-ess of required 

strength in each cadre shall be sent to deficit office on deputation basis. No 
wil lingness shall be necessary for th is purpose but deputation allowance shall be 
payable. However, they may be asked to give their preference forühttng 
mentioning the names of deficit offices and as far as possible they may be 

posted to such deficit offices on the basis of their seniority and preference given 

by them for this purpose. These persons shall be posted to the office of their 
choice on the basis of their seniority on availability of subsequent vacancies 

'4 	 - 	- 
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rn 	•' agast the requird strength in such offices. The surplus optees shall also form 

•t S. 

part of the cadre of their o'ffie for which option was exercised by them. , 

VI 	If the number of optees for a particular office is less than the sanctioned strength 

of that office all: the optëès shall be allocated to that office. The remainin - 

vacancies shall be filled 'by deputation of surplus optees as per guidelines laid 

down at V above. The vacancies arising due to repatriation of the deputationists 

to the office of their choice will be filled up bi the concerned offices as per 

provisions cntained in the'Reruitment Rules for the concerned posts. " 

Vii. 	The promotions to Group B' posts alter the separation of cadre shall be made 

by the concérned'offices from amongst the eligible officers of their office. 	' 

However, in surplus offices no 'further promotion will be made till all the ' 
.5 

surplus optees posted to deficit offices on deputation basis are accommodated in  

these offices. 	 ' 

Direct recruitment'will be done in the deficit offices only against the requisition ' 

already placed to be ,placed'to Staff Selection Commission.  

With a view to impletheit the above scheüie of separation of cadres of Group 

'B' 	posts, all the present Group 'B' 	officers 	(Section Officers to Senior 

Accounts Officerincluding thèe on deputation and on foreign seMce) of this 

office are hereb' 'directed . 	 ethcise their options in the enclosed "FORM OF  

OPTION" and submit the same to the Senior Accounts Officer/Admn. of this. ' 

office by 15th April 2006 positively .  He should also prepare a list of officrs on 

leave and ensure sending of this circular with 'Option Form' 10 tfie by 

Registered post.'' 

I 	
' 	 SdJ- 	 . 

Deputv_Aççuntant Genral (Admn 

• 	 ' 	 S 	 S 	 • 	 - 	 '' 	 S..  ' 	 •' 	 ' 	 ' 	 -"..- 	 . 	 -. 	H 
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OFFICE OF HE SR DEPUTY ACCOUNTT GENEL (A&E) 
* 	 TRIPURA ::: AGARTALA 

CIRCULAR 	 0 	 •. 

Circular No Estt(A&E)/1 I 	 Dated - 17-05 2006 

Subject :— 	Separation : f Common Group B cadre amongst the Accounts & •. 
Entitlement Office of the North East 

MJ / 

With refeience to the D 0 letter No AG/Sep! Gr-B/2006/35 dated 

17-05-2006 on the subject cited above, all concerned Officers are hereby 

requested to subñit the FORM OF OPTION in the prescribed Proforma 
e. 

regarding deputation to other deficit offices by 19-05-2006 positively to the 
Senior Accounts Officer (A•dmn;) for onward transmission of the same 'to the 
cadre controlling authority. 

 

(Authority- 	DAG's 	order 	dt. 	7-05-2006 	at 	p122N 	of 	file 	no 
Estt.(A.&E)/Cadre separation!2003-06) 

• 	. 	. 	. 

Sd!- 
- Sr, Accounts Officer/Adrnn.. . 

•0 
•0 Z. 

Memo No. Estt(A&E)/Cadré8eparation/2003-06/202-06. 	Dated: 	1 7-05-2006 

Copyto:-  	• 	 . 

I The Secretary to A G 

2 The P A to DAG(A&E) 

3. AAO/TMC 

.4. All OffIcers by name 	 . 

5. Wotie Board. 	 . 

0 

Si Accounts 6thcei (Admn) 

AA0.Cndrc.Sp29 . 

T 
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OFFICE OF THE ACCOUNTArrr GENERAL (A&E) ASSAM, 

a 	MAIbAMGAON, BELTOLA, GUWAHATI-781 029 

Circular No AG/Sep/Gr B'/2006/25 	 May 16,2006 

As per clause V of policy for Separation of Common Cadre of Group'B' officets 
in the A&E offices in N.E.Region as circulated vide Circular No.AG/Sep/Gr.'B'/2006/141 

• dated 30/03/2006 if the number of optees for a particular office is more than the required 
strength of that office, the excess persons in each cadre(Sr.A.O./A.O./A.A 0/SO) who 
cannot be accommodated in the office of their preference against the required strength of 
that office as per their seniority, shall be posted on deputation basis to the office for 
which number of optees is less than the required strength of that office i.e. deficit offices 
as mentioned in the option form. As such, the following surplus Gr. 'B' officers are 
hereby asked to give their preference for posting to the deficit offices on deptation basis 
Posting, however, will be made on the basis of sànioifty and preference. Préferencé for 
deputation (if any) may kindly be given on or before 24th May, 2006 in the enclosed 
'Forni of Option'. 

FI. Name Designation Office to which attached 
. 

TRIDIB RANJAN DEY 

JOSHODI-IIR CH. GHOSH 

BFJOYKR.CHANDA 

SR ACCOUNTS O/o the A.G(A&E)Assam, 
OFFICER Guwahatj. 

SR. ACCOUNTS O/o the A.G(A&E)Assam, 
OFFICER Guwahati. 

SR ACCOUNTS O/o the Sr. D.A.G(A&E) 
—OFFIQER Tripura, Agartala. 

JAGAT JYOTI TOY(II) 

RATHThJDRJ KUMAR DAS 

MEGNADSAJ-L41 

RATHTNDRA CH. DRAR 

LOKAPRIYA DAS 

DILIP KU MAR DAS (III)  

SR. ACCOUNTS 
OFFICER. 

SR ACCOUNTS 
OFFICER. 

SR ACCOUNTS 
OFFICER 

SR. ACCOUNTS 
OFFICER 

SR. ACCOUNTS 
OFFICER 

SR ACCOUNTS 
OFFICER 

O/o the Sr. D.A.G(A&E) 1 I' 
Tripura, Agartala. 

O/o the A.G(A&E) 
Meghalaya, Shillong. 

Deputation. 

O/o the Sr. D.A.G(A&E) 
Tripura, Agartala. 

O/o the A.G(A&E)Assam, 
Guwahati. 

O/o the A.G(A&E)Assam 
Guwahati. 

I: 



•• 

To 
Tile Accountant General (A&E) Assam 

uidarngaon, Beltola 
Guwahati 781029 
(Through proper c}ann&) 

Subject: Option for posting on deputation basis in deficit office(s) in N.E. Region. 

S if, 
With reference to your circular No.AGISepIGr-' 13'/2006/25 dated I 6.0.2006, on the 

above subject, I am to state that I made an appeal in regard to the separation of Gr-'13' cadres 
on 25.10.2004 and 14.02.2006 to the cadre controlling authority. A copy:of the appeal dated 
25.10.2004 was also endorsed to HQs Office but reply in this regard is still awaited. 

Now keeping aside the existing transler policy without considering the problems of a 
good number of existing staf1 the option for posting in deficit office(s) on deputation basis 
from a prospective date as called for in your circular under reference, I am to state that I have 
already attained 56 years of age which as per G.I. Dept. of per.&Trg., O.M. No. AB 
14017/48/92-Estt.(RR), dated 17.11.92 is not desirable for appointment by 
deputation/transfer. Moreover, one may not be placed on deputation unilaterally 
beyond his willingness. . . 

However to adhere the order of my superior authority, 1 exercise my option 
provisionally to the Office of the ... .J .A..................... .... and 
accordingly my option/placement there may not he considered as final till receipt of reply 
from my higher authorities. . 

In view of the aboveând as per G.l. O.M. dated 17.11:92, I would request your kind 
honour to consider to accommodate me in the Office of the Sr.D.A.G.(A&E) Tripura, 
Agartala which is my first choice of posting, 

N 

.11. 

Y urs faiifully, 

Jcio1• 
(BuOY KUMA dND 

Sr. Ac:o 	' 	icer 

'4 

Copy to the Principal Director(Staff), O.fflce of the ComptrlIer & Auditor General of India, 
10 Bahadur Shah Zafar Marg, New Delhi-110002. This has a reference to my application 
dated 25. 10.2004. Considering the above position my humble submission to the highest 
authority of our department to place me in the Office of the Sr.D.A.G.(A&E) Tripura, 
Agartala which is my first choice of posting. 

(BuOY KUMAR CHANDA) 

k 	'S 	ep 	4ti CIL 
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= 	 BELTOLA,  

_iJnjnthr Prcmiotjon to 	 thëfle 
wc c rabte 	 3nci oujT the officcs_oftliec 
ieneiaT(A&h) kssain_NadIand I npura Marupur;McLaTya ctcer-any othe11cs 

Rcgion:-- 	 . . 	.. 
As.per PorioftLauk Seprito1Fi 	j' -7 ----:---- 

2006! 141 datcd-3Ol2o 	 transferred and 
st onu  

- 	 si 	 -... 	. Place of posting o_____ 
- 	 Desipnu Name posling deputation . -- tfe A(A&E)/3r—O/ty the A.G (A&E-)ISr, 

DAG (A&E) 

BUOY KUMAR CHANDA 	Sr A 0 

ff  -Meghelaya 

t773 	F1 	 UJMAR..:& 	O  

- - 7f3MEGNADSAHA - 	Sr A 0 Mugflatya - - 
- 	

----c- 	-RATH1NDRACH DHAR 	Sr A.0 L 	.----- 
Tnpura ____ - Mghalaya 

6.SUEJAS CHANDRDEY 	r A 0 

------ 	- 
&&am- j-- _I 

- Piiesh 
... 	 AO Meghaaya_ - . 	. 

- • . 	. -.. 	. 	8T-wApAN-KeMAR 	: - ........ 

- 	JA If 	 ----= - 

10LT130yAMAStNGH .: Mehalaya 
_____- 	 .---.-=-.--.-----------•- -- 	-. Pradesti  

--=IT PH JUGNtRANtH - AO - Megh[aya NFigala 

- PAUGA A U_- 	 - = 

-- 	 -------- Assam ArUnacb8= 
adesh 

Moohnlaya Arunachal_ 
hT._ .  _ - 

I-, 

J 
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	Arunachal 
., . S _ 	15. -XA DAS 	 --- 	.. 	..... -' 	esh 	------------- 

	

AMAPADA ADHIKARI AAO 	 -- 
Tdpura 

...----.---. 	 -- - =.7=t:::=r -- - ..----.---- 	 ! 

-- 	- 	
—W—T-UMAR DEBTA..c -- 	

egaya 	_Micrm_ -- 

	

- 	 -. -- 	---•-: -----MegheIaya 	 Ni1i -- 
&QjAR 	- AO 

	
-------- *s 1  - -----.---==-- .--.. 	

T• •' 	 N 	d 

	

_ — 	 - 	
A A 0 	 npura 	 - ag an 

TA7- 	AAO 	
Tripura 	 Naaland..  

	

tSURENI2BA PRASAD O 	: 	- 	Ntga1and 
 ROY 

Arunachal 
22. DHttWAftER 	s o ---- Pradesh 

j..... - ..... -. • 	 _. 	 •=-:=-----_ 	------- 	 , . 	, 
- 	 23 PRADJRJLM t$-O 	

Megharayo 	 1v11Täm __ 

— 	 24 KHOKANeHANDRA 	
MEghaaya 

- 	 . 	 . 	 . 	 . 	 . 	... 

	

_ 	RA 	 Megha(ayaT:  
PURKAYASTiL_- 	 . 	. 	 , 	 . 

— 	(JNEPAL cPt-rnSWAS- 	
Tripura 	 Nag&and 

 
ov 

Qiuhcansietihy stand rck.ascd-w e_I' 107 06 (AN) tocnabk(hirnto 
join in their_i 	cenf posting ondeputtioui-.:  

	

[AuthoriWNIcr dated 28 07 O6r p121 N in ftc No No AO/ Se/OrBV2OO6] 	t 
go 

cd/- 
____' Accountant Ceneri(Mmn & VLC) Vr  

	

- - 
-- 	 h 	 - 

	

-Mcmo No AG! Sep/Gr Th'2006/144S 	 2S 
-Copy forwarded  

-- _. 	The Comptro 11cr & kuditor General of-1nda-------- 	.  

10 Bth-dur--Thah-ZafarMarg,----_-  

ãpthHead Post.OfficcI_-  - 

- D1hi- I 10 O)2  

= -=---- k 
______- 	 .. 	. 

- 	.: 	..•' 	:. 	 - 	------.- 

(cnera! (A 	C) 

77. 

- =_ 	 --- - 
.......... 

- 
-.-- 

- 

: 
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f 	O I l( F O I H F 'R 1)1- PU IV A( ( OUN I AN I (; F NF R A L (A&F ) 
TRII'[JRA:: AGARTALA. 	 .. 

No. Estt(A&E)/Cadre Seperation/2003-06/ 483 	 Dated 31-07-2006 

In pursuance of order No. A.G./Sep/Gr-'B /2006/65 dl. 28-07-2006 (Cofly enclosed) the 
following Gr.-'8' officers stand released w.e.f. 31-07-2006(A/N) to enable them to join in their new 
place of posting on deputation basis. - 

Present place of 	Place of posting on 	Remarks 

	

SI 	
Name 	Designa posting 	 deputation 

	

No 	 tion 	[O/o the A.G 	(O/o the A.G 
(A&E)/Sr. DAG (A&E)] (A&E)/Sr. DAG (A&E)] 

SHRI BIJOY KUMAR 
Sr. A.O Tripura Nagalai -id 

CHANDA 
SHRI JAGAT JYOTI  Sr. A.O Tripura Meghalaya 
RO(ll) 
SHRI RATHINDRA CH. 

Sr. A.O Tripura Meghalaya 
DHAR 
SHRI RAMAPADA 

A.A.O Tripura Nagalarid 
ADHIKARI 

SHRI AMRIT LAL DAS A.A.O Tripura Nagalarid  

SHRI SUBRATA DAS  A.A.O Tripura Nagalarid 
CHOUDHURY 

SHRI NEPAL CH. BISWAS S.0. Tripura Nagalarid 

Memo No .Estt(A&E)/Cadre Seperation/2003-06/ 484-96 

Copy to:- 
All concerned Officers. 
Secretary to the A.G. 
PAlo D.A.G. 
P.A.O.(Local) 
A.G. (A&E) Assam, Beltola, Guwahati. 
A.G. (A&E). Meghalaya, Shillong, 
Sr. D.A.G (A&E), Nagaland, Kohima. 

Deputy ACCOun 	General 

Dated. :31-07-2006 

Sr. c*ounts Officr/Admn. 

.: 

..t 	.J.l 	. .. 

IJI'ull 
I• 

:!1It' 

4Pl 
Deputation 

Basis • 
Deputation 	. 

Basis 
Deputation  

Basis 
Deputation 

Basis 
Deputation j 

Basis . 
Deputation 

Basis . 
Deputatio.I 

Basis 
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OFFI(I: oi 1w: si. Di:i'iiv A((oLiNI,Nr (;I•:NI;R1.I.(,& 

IRII'( it: 	:(,IUI/I 1%. 

No. iu/A& Eli e;ivc/( r- U/200(/ 51 	 I)i tC(l 31 -47-2O(I6 

OI'FI(I; () R I) i; R 

Consequent upon Cadre Separation of Group B Officers of North East 

IA Reg.;on, it is hereby ordered that no fresh leave or extension of leave of_any III 
kind in respect of Group B officers will be entertained without prior approval of 

II -_------ ----- - 	 - 
If 	the Dy. Accountant General, 

Dy. Accountant Gdnerai. 

-- 

4,  

V 

jvv 

+ . Vv 

.. 	.. 
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:. 

_&• 
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APPX. 5 1 	 DEPUTATION WITHIN INDIA 

What is the specific public interest involved in the 
proposed extension? 
Whether the concurrence of lending organizationl 
individual concerned has been obtained for the 
proposed extension? 
Efforts made to select a suitable replacement for 
the officer? 	•.. 

According to Recruitment Rules can the post be 
filled up by promotion? If so, are there any 
eligible officers available from the feeder cadre (if 
there is one) and if so, why are they not being 
considered for promotion instead of seeking 
further extension for existing incumbent? 
Any other relevant inforrnai:ion considered 
necessary 	... 

Signature and Designation. 
of Administrative Authority 

Deputation should be restricted to officers below 56 years of ag4---
The Recruitment Rules in respect of a number of posts provide for appit-

iment to the post on deputation (including short-term contract)/transfer. tie 
I existing instructions relating to cases where this method of recruitment is-
vided do not provide for any upper age-limit for eligibility for appointmez y 
deputation (including short-term contract)/transfer. This sometimes result 
appointment of persons who are left with very short service before refirein. 
It is desirable that appointrnn.tsofsuch_pgns are avoided as duringbis 
shipah they wouiU15 unable to contribute e1fti1yto. the organizits. 
where they are appointed. 

2. The matter has, therefore, been examined in consultation with the 
UPSC and it has been decided that the maximum age-limit for appointment by 
deputation (including short-term contract) and absorption shailbe not exceed-
ing 56 years as on the closing date of teceipt of applications by the UPSC or 
the Ministry/DepartmntJOffice, as the case may be. This fact should, there-
fore, be clearly mentioned in the circular inviting applications for filling up 
vacancies by this method of recruitment. 

2 [ G.I., Dept. of Per. & Trg., O.M. N:i. AB 14017/48/92-Esu. (RR), dated the .17th 
Novembcr, 1992.] 

SECTION II 
Revision of Central Secretariat (Deputation on Tenure) Allowadce 

(CDTA) to officers of organized Group 'A' Services on their appóiit-
merit as Under Secretary, Deputy Secretary and Director in the Central 
Secretariat under the Central Staffing Scheme.—The Central Secretariat 

1 / 

2 
447 
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